2026:AHC:57719

HIGH COURT OF JUDICATURE AT ALLAHABAD

CRIMINAL MISC. WRIT PETITION No. - 5295 of 2026

Jaisram Sahani
..... Petitioner(s)
Versus
State Of U.P. And 2 Others
..... Respondent(s)
Counsel for Petitioner(s) : Kama Kishor Mishra, Kavita Nishad,
Sanjeev Kumar
Counsel for Respondent(s) : G.A.

Court No.-78

HON'BLE AVNISH SAXENA, J.

1. Sri Kamal Kishor Mishra and Sri Sanjeev Kumar, learned counsels for
the petitioner submits that the present writ petition has been preferred by
the petitioner on being aggrieved by order dated 18.02.2026 passed by
respondent no. 2- Commissioner Basti Region, Basti regecting the
application for interim relief without application of mind. The prayer is
reiterated underneath:-

"a) Issue a writ, order or direction in the nature of certiorari quashing
the impugned order dated 18.02.2026 passed by the Commissioner Basti
Region, Basti in Case No.C202617000000158, U/s 3/4 of U.P. Control of
Goondas Act, 1970, Police Sation Dharmsinghwa, District Sant Kabir
Nagar.

b) Issue a writ, or direction in the nature of mandamus, commanding the
respondents, not to execute the order dated 27.01.2026 passed by the
learned Additional District Magistrate, Sant Kabir Nagar during the
pendency of appeal before the learned Commissioner Basti Region, Basti
as No.C202617000000158 (Jaisram Sahani Versus Sate), U/s 3/4 of U.P.
Control of Goondas Act, 1970, Police Sation Dharmsinghwa, District
Sant Kabir Nagar."
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2. Learned counsel seeks interference of this Court for issuance of
direction that the application of the petitioner be reheard and the order be
passed on merit.

3. Learned AGA for State submits that the application for interim relief
has been disposed of by respondent no. 2 after considering the merits of
the case.

4. This Court has taken into consideration the rival submissions made by
parties and perused the record.

5. Theimpugned order dated 18.02.2026 is reiterated underneath:-

"I T g3 | YR IS TS| TUletehdl Ud hidUedhd! o fdgl feahl dem
HETdeh [STeTT ATEHI SATGTH (BISTART) IURYT §U, I dehl bl EAYdeh AT
AT\ GTEE! T et |iTd STaciich fohdl T T8 3TUie TR fola Afoiede S-ug
Td FAR TR F MY fAiw 27.01.2026 & faeg feAiw 06.02.2026 &
TSI ol T8 81 TR AT GIRT TeheuT ol At ¥ & Fwamiea fopam mam &1
A GIUT &1 STdietehat o T2RTH WAt Ot f&+iess 06.02.2026 R faumr
FTN F TUT @ R W s vdha @ far d

TEIER et faamerel TgoT i AT g1 FIR AT Sl ol Ul HIil
S| wfduell ol S FHe [ IS G99 giad R S getaelt gears o
feier 18.03.2026 @ 3ufeerd 1"

6. Through the impugned order the appeal has been admitted but the
application for interim relief was rejected, merely by stating that after
considering the merit of the case, the respondent no. 2 does not find any
merit in any ground of interim relief to stay the operation of the order
dated 27.01.2026 passed by Additional District Magistrate, Sant Kabir
Nagar [respondent no. 3].

7. Thus, the impugned order to that extent is quashed. The writ petition is
disposed of with the direction upon respondent no. 2- Commissioner
Basti Region, Basti to reconsider the interim application of the petitioner
and pass an order on merit. Till then the effect and operation of the order
dated 27.01.2026 passed by Additional District Magistrate, Sant Kabir
Nagar- respondent no. 3 passed in Case N0.C202617000000158 (Jaisram
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Sahani Vs. State), U/s 3/4 of U.P. Control of Goondas Act, 1970, Police
Station Dharmsinghwa, District Sant Kabir Nagar, shall remain stayed.

(Avnish Saxena,J.)
Mar ch 20, 2026

Sharad/-

Digitally signed by :-
SHARAD KUMAR SRIVASTAVA
High Court of Judicature at Allahabad
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